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The Jharkhand Compulsory Reqistration of Marriage Act, 2017
(Jharkhand Act No. 04, 2018)

Preface:-

Currently there are Acts like Special Marriage A@54, Hindu Marriage Act,
1955, Indian Christian Marriage Act, 1872, AnandriMage Act, 1909, Kazi Act,
1880 for the registration of marriage of citizenawfuntry. But under none of these
Acts, the registration of marriage is compulsorgn{ulsory Marriage Registration
Act will do away the evils of child marriage andlygamy. Besides, it will strengthen
the social condition of women in the society whwii be in the interest of state as

well as its citizens.

Be it enacted by the legislature of the State afkland in the Sixty Eight Year
of the Republic of India as follows:-

Chapter |
Preliminary
1. Short title, extent and commencement. -

(a) This Act may be called the Jharkhand Compulsegistration of Marriages Act,
2017.

(b) It shall come into force on such date as tl&eSEovernment may by notification in
the official Gazette, publish.

(c) It shall extend to the whole of Jharkhand State
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b)

(€)
d)

e)

4.

(@)
(b)

Application of the Act.- This Act applies to all marriages solemnized, orafer the
coming into effect of this Act, wherein both or anfethe parties is a citizen of India and
resides in Jharkhand.

Definitions- (1) In the Act, unless the context otherwise fexgu-

"Marriage" means and includes all marriagesmsnieed between a male and a female,
irrespective of the religion or caste of eithertpdo the marriage and also includes a
remarriage under any of the following Act, custontaavs, namely :-

(i) the Special Marriage Act, 1954;

(i) the Hindu Marriage Act, 1955 (25 of 1955);

(i) the Indian Christian Marriage Act, 1872 (51872);

(iv) the Muslim Personal Law (shariat) Applicatiéit, 1937 (26 of 1937) ;
(v) the Anand Marriage Act, 1909 (7 of 1909);

(vi) the kazis Act, 1880;

(vii) the Foreign Marriage Act, 1969; or

(viii) the Parsi Marriage and Divorce Act, 1936

(ix) any other custom or personal law relatingrarriage.

"Local authority" means Gram Panchayat or Mypatity or Municipal Corporation as
the case may be

"Government" means Government of Jharkhand.

"Foreign national” means any person who is noitiaen of India and shall include
Persons of India Origin (P1O) and Overseas Citizdriadia (OCI).

"Register" means a register of marriages manathunder this Act.

Application of other laws not barred save as otherwise provided, the provisions of
this Act shall be in addition to and not in derogatof any other law for the time
being in force, except to the extent the provisiohsther laws are inconsistent with
any provisions of this Act.

The State Government may by notification in tificial Gazettee make rules for
carring out the purposes of this Act for all anyttté matter mentioned below.

The form of submitting online application foo@pulsory Marriage Registration.

The fee, fine and penalty to be paid underAlnsand the manner of its payment.
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(d)

2)

3)

4)
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The condition and circumstances in which estmeay be corrected or cancelled
regarding marriage registration.

Any other matter required to be prescribed byraer this Act.

Every rule made under this Act shall be laid @snsas may be before the State
Legislature for its approval.

CHAPTER I
REGISTRATION-AUTHORITIES

Registrar General-Marriages-(1) The State Government may, by notification ia th
official Gazette designate an officer as RegisBaneral of Marriages for the State of
Jharkhand to monitor and review the effective im@atation of this Act.

The State Government shall also appoint sucéraifiicers with such designations as
it thinks fit for the purpose of discharging dutiesder the superintendence and
direction of the Registrar General and such othections of the Registrar General
under this Act as he may, from time to time, auteothem to discharge.

The Registrar General shall be the chief exeewuthority in the state for carrying
into execution the provisions of this Act and thies and orders made there under
subject to the directions, if any, given by thdestaovernment.

The Registrar General shall take steps, bysthee of suitable instructions or order, to
co-ordinate, and supervise the work of registrabbrmarriages in the State and for
securing an efficient system for Marriage Regigtratvithin the state.

Chief Registrar of Marriages.- (1) The State Government shall appoint Deputy
Commissioner as Chief Registrar of Marriage forheaevenue district who shall,
subject to the general control and direction of Registrar General, discharge such
functions as the Registrar General may authorigmtto discharge.

(2) The Chief Registrar of Marriage shall supenmt, subject to the direction of the
Registrar General the Registration of marriagethéndistrict and shall be responsible
for carrying into execution in the district, theopisions of this Act and the orders of
the Registrar General issued from time to timelHerpurposes of this Act.

Registrar Marriages- (1) In urban area, the task of compulsory marriage
registration will be done by those officers of amblocal bodies i.e. Municipal
Corporation, Municipality, Notified Area CommitteBlagar Parishad etc. who
register the birth and death in their jurisdictmmsuch other officers whom the
State Government may notify.
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(2)

(ii)

10.

While in rural area, this task will be done bydk officers who register
birth and death in their jurisdiction i.e. Panchagavaks, or such other officer
as the State Government may notify.

(2) Every Registrar of Marriage shall have ana#fin the local area for which he
is appointed.

(3) Every Registrar of Marriage shall attend Higce for the purpose of registering
marriages on such days and at such hours as thstiRegeneral may direct and shall
cause to be placed in some conspicuous place neasrthe outer door of his office, a
board bearing in English, Hindi and the local laage, if any, his name and
designation, namely Registrar of Marriages, for tbheal area for which he is

appointed, and the days and hours of his attendance

Appointment or re-designation of existing authoities-(1) the state government as
the case may be shall, by suitable notification:-

a) Appoint or re-designate any person or authoas/the Registrar General or
Chief Registrar of Marriage or Registrar Marriage.

b) Appoint or re-designate any person or authadmpetent to register marriages
under this Act or under any other of law or by i a registrar for a particular local
area and/or persons belonging to any particularnconity residing in a particular
local area.

All persons and authorities appointed or reigieated under the provisions of this Act
shall discharge their functions relating to registm of marriages in accordance with
the provisions contained in this Act.

Jurisdiction of Registrars.- (i) In both rural and urban area, the jurisdictifor
registration of compulsory marriage will have tlzene territorial limit, as is fixed for
registration of birth and death.

Every Registrar of Marriage shall be empowetedregister a marriage solemnized
within the local area of his jurisdiction or a mage solemnized outside his
jurisdiction, between persons at least one of wisorasident within his jurisdiction.

CHAPTER IlI
REGISTRATION OF MARRIAGES

Compulsory registration of marriages-(1) After the commencement of this Act, it
shall be compulsory for all citizen residing in ttfeand, whose marriage has been
solemnised in the jurisdiction of a particular Mage Registrar or if the marriage is
solemnised outside the jurisdiction of Marriage Begr but either of the parties of

marriage is a resident of the particular MarriagegiRtrar jurisdiction, to get their

marriage registered before the office of that Maye Registrar.
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(2) Provided that in case of any marriage, where ohthe parties is non-resident Indian or

3)

(4)

11.

12.

foreign national, it shall be mandatory for suchrtipa to disclose and mention in
writing, his/her passport number, name of coufrwgn which it has been issued and its
period of validity, besides his/her permanent resicl/official address in the country
of current overseas abode and his/her valid, ptes®mal security number or any such
similar other identification proof officially issde by the country of foreign abode,
which information shall be entered in the certifecaf marriage as also in the marriage
register.

Provided that a marriage registered under dngreenactment relating to registration of
marriage for the time being in force, need notdigstered under this Act.

Provided further that nothing contained in anyeotiict or law shall preclude the
parties to a marriage from registering their mgeiander the provisions of this Act.

It shall be a duty of both the parties to tharmage to take all necessary steps for
compulsory registration of marriage.

Conditions relating to registration of marriage:-
For the registration of marriage the following caimshs need to be fulfilled:-
()  The bride must have completed 18 years of age adel groom 21 years.

(i)  Neither party should have a spouse living, unlgegifically provisioned
in the personal law of the party.

(i)  Neither of them should be mentally insane or lunati
(iv)  Neither parties should be within degree of prdbkibirelationship

(v) Neither of them should be incapable of giving aidra@lonsent to it in
consequence of unsoundness of mind

(vi) Either of the parties must be a citizen of Indial an resident of the
jurisdiction of concerned marriage officer or tharnage should have
been solemnized in that jurisdiction.

Procedure for registration of marriage:-

(@) All application for compulsory registration of mage may be submitted
online or in prescribed format as Form-l in the Arare before the
Registrar of Marriages of that particular juristbat Date and time may
be fixed for appointment for the personal appearamic applicant and
witnesses.
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(b)

(€)

(d)

(€)

(f)

(9)

(h)

For this purpose, parties of marriage will beuiesg to fill online the
application form having details such as name, gjragghs, age, dwelling
place, profession, date of marriage, place of rage; Aadhar Number,
Mobile number or such other details as the departmeay require of
both the parties of marriage.

In rural areas, with the application, the partrai attach a certificate
from the level of respective Mukhiya or Sarpanctany gazetted officer
or such other person as the State Government ndy, moentioning that
“I hereby certify that, the marriage of Mr. and Mrs.......... has been
solemnized on............. Date.

While in urban areas, the parties will be requitedattach a certificate
from the level of ward commissioner, any gazettéater or such other
person whom the State Government notifies, memigiihat “| hereby
certify that the marriage of Mr. and Mrs.................... shdeen
solemnized on................... Date.

The applicants will be required to upload thewedbmentioned certificate,
wedding photos, wedding card or certificate of maae from priest, Kazi

etc., age proof, Residence proof, Adhaar card oh slocuments as the
department may require at the time of submissiconbhe application.

At the time of submission of application for camsgory registration of
marriage, a fine/late fee, as prescribed by thee Ssavernment shall also
be paid online.

After the successful submission of application,ld will be generated
and the applicants will be able to track the staifisheir application,
through this Id.

The Registrar of Marriage shall examine with iséer ID and Password
the application online, and if he finds any defadhe application he will

communicate to the parties online for its rectiima within one month of

the submission of application. He will also comnuateé the parties,
about the objection raised by any one regarding tharriage.

After one month, if the parties don’t receive amgmmunication
regarding the rectification of any mistake or regag any objection to
the registration of marriage, they will appear befethe Registrar of
Marriage for the registration of their marriage.
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(i) In the office of Marriage Registrar, all docunemnegarding applicant’s
age, dwelling place, identity Certificate from tleeel of Mukhiya/Ward
Commissioner, etc. will be examined. If the Registif Marriages finds
everything proper, the photograph of the applicaalsng with 3
witnesses will be captured and the certificate adrmage will be
generated online by the Registrar of Marriages. dp@icant will be able
to download the certificate of marriage issued by tRegistrar of
Marriage.

() Each office of the Registrar would endeavour tovp® a prior
appointment on a designated date and time for éhgopal appearance of
the applicant along with the witnesses either tedagcally, through a text
message (sms), email or other alternative meansggno less than one
day advance notice to the applicant.

(k) The applicant would have the choice of adoptingaper based process
wherein the prescribed application and other pr@sfsnentioned in 12
(C)(D) may be submitted to the Registrar in papemi The payment of
all fees shall be made online at the time of subimisof application at
the treasury or such authorized service outlets.

()  The applicant would be able to submit the appbcathrough the
Common Service Centers, or other service outletsoaigzed/ notified by
the government.

(m) Registrar shall receive and scrutinize applicatioon Form-l for
registration of marriages and ensure that all theuthents required (as
detailed in Form-I) with the application have beegeived. On being
satisfied with the genuineness of the documentsngtdul, the Registrar
shall register the marriage by making entry in pinescribed register as
per Form-II.

(n) In case of marriage of any indian citizen soleradi in india with a
person of foreign domicile the Registrar shall fyesuch domiciliary
status from the embassy of the country of whichsie/claims to be
citizen.

(o) For offine Marriage the parties to a marriadelk prepare and sign
memorandum on prescribed form and deliver the sardeplicate to the
Registrar of the area concerned within a periodl ¥ear from the date of
marriage, who will publish it on the notice boarfdodfice so that if any
one of has objection, he could lodge it.
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13.

14.

15.

(9)]

At the time of personal appearance the followingutoents are required
as proof of marriage:

(a) At least two wedding photos, wedding card or cedit from
religious institution or priest who solemnized theedding or Nikah
Naama or Certificate from Anand Karaj in Gurudwara'

(b) Three Joint photos of husband and wife (3 inch x inéh
photographs i.e. two for marriage certificate and tor office record).

(c) The documents/certificates mentioned in para 1@)c)(

Where on scrutiny of the documents, the Registracerned is satisfied
that there is no objection to registering the nage, he shall register the
same within the period as may be prescribed by mgakn entry in the

register, as at Form-Il.

(@) Regqistrar may call upon the parties to producehsturther

information of documents as deemed necessary, $tabkshing the
identity of the parties and the witnesses or cdmess of the information
or documents presented to him: or

(b) If deemed necessary, he may also refer the papetket local
police station within whose jurisdiction the pastreside, for verification.

Whereas the Registrar before whom the memorafagyoincation form is
presented, on scrutiny of the documents submitiddtive application or,
on the other facts noticed or brought to his notiwes reason to believe
that -

(@) The marriage between the parties is not performedccordance
with the Personal law of the parties: or

(b) The identity of the parties of the withesses orghesons testifying
the identity of the parties and the solemnizatiérthe marriage is not
established beyond reasonable doubt; or

(c) The documents tendered before him do not provendr@al status
of the parties.

The Registrar, after hearing the parties, refugedgester the marriage if it
Is not fit for registration and after recording tle@asons in writing, in such
event, the registrar shall send the duplicate cb@yeof to the Chief
Registrar of Marriage.



16.

17.

18.

19.

20.

SR@US I[ele (IHTYRYT) FHIeAR, 13 AR, 2018 53

Registrar shall register only those marriages foictvthe applicants fulfil
all the conditions as stated above and the apmicdor registration is
presented within the stipulated period of one ygam the date of
marriage.

The Registrar shall issue two copies of the inger registration
certificate in Form IV, free of cost to the coupleder his hand and seal.

The Registrar shall send an annual report to Ghesf Registrar of
Marriage, for each calendar year, by th&€ d§January of the subsequent
year.

Maintenance of Records and Certified Copy:-

(1)

(i

All records of online application, queries raisgsdthe marriage registrar,
all objections regarding marriage, all marriagetiteates shall be
preserved digitally while the records of offline phpation will be
maintained in hard copy.

At the time of issuing marriage certificate irdelating to it having the
particulars such as the name of both parties, adddate of marriage
registration etc. will be generated online. Partiesmarriage will be
permitted to search & inspect, on payment of cassqribed in rules
these indexes and obtain certified copy of marriagdificate online
paying the required fees fixed by the State GovemtmEvery other
person will be permitted to view and inspect th@s#ex and obtain
certificate from registrar of marriage subject termission granted by
registrar of marriage. The marriage registrar sadint permission on
finding that it is being used for genuine and reatde purposes.

Objection to Marriage Registration:-

(1)

(i)

(iii)

Any person who wants to lodge an objection reiggrthe registration of

marriage will be required to submit online a wntteomplaint before the

Registrar of Marriage along with an affidavit regjag the genuineness of
his objection.

This objection can be lodged within 15 days oé tsubmission of
marriage application along with the prescribed feany.

The Registrar Marriage will examine the objectaord pass order within
reasonable time.
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21.

22.

23.

24.

25.

Registration to be no proof of the validity ofmarriage:- The registration of
marriage under this Act shall not be a proof ofvihbdity of marriage under any
law. It shall only be proof of registration of maige.

Time Limit of Compulsory Registration of Marriage:- After the commencement of
this Act, it shall be compulsory for all people rtiened in section 10, to get their
marriage registered in the office of Marriage Re&grsof that particular jurisdiction,

within one year of the solemnisation of marriaget Br those couple who have got
their marriage registered under any other Act sashSpecial Marriage Act, 1954,
Hindu Marriage Act, 1955, Anand Vivah Act, 1909, Z&ct, 1880, Indian Christian

Marriage Act, 1872, or any other Act for the timeiry in force, or marriage

solemnized before commencement of this Act, théstegion of marriage under this
Act will be only optional and not compulsory.

Penalty:- (i) A penalty of Rs 5 per day, subject to a maximof Rs 100 will be levied
from the parties at the time of marriage regisbratiin case of non registration of
marriage with in time without reasonable cause. Vlsgriage Registrar may remit the
fine on proper cause being shown.

(i) Any person who makes a false statement raggrtis marriage or other details
shall be punished which may extend upto Rs. 5000.

(i) Making baseless and false objection abowt tlgistration of marriage shall also
attract a penalty of Rs. 5000.

(iv) All Registrar of Marriages, who fail to regest marriage without proper
reason will be liable of departmental proceedindasrtheir service rule.

Fee for Registration of Marriage:-

(i)  All online/offline application for Compulsory Regyation of Marriages
will be submitted with online payment of Rs. 50r@gistration fee

(i)  No fee or late fine will be charged from the apgts, if either of the
two, or both belong to Below Poverty Line category.

(i) A fee of Rs 50 to be paid online will be chardedgetting the certified
copy of a marriage certificate.

(iv)  For searching the indexes, a fee of Rs. 10 perwédbbe charged from
the applicant.

Certificate of Registration of Marriage to be @nclusive Proof of Marriage
Registration.-
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(1) A Certificate of Registration of Marriage fii@e conclusive proof of the marriage
registration of the parties named in the certigcat

(2) A Certificate of Registration of Marriage igsbunder this Act shall ordinarily be
received by any court, government office or publithority as proof of marriage
between the persons named therein and the sanidshalesumed to be correct,
unless the contrary is proved.

Appeal against the order of refusal of marriageegistration:- (i) All appeals against
the order of refusal of marriage registration bg Marriage Registrar shall be made
before the Chief Registrar of marriage within onenth of the order of refusal.

(i) Appeals against the order of Chief Regiswamarriage will be made before the
Registrar General of Marriage, within one monttofer.

Non registration of marriages.No marriage performed to which this act appliedisha
be deemed to be invalid solely by reason of thetfaat it was not registered under this
Act.

Voluntary registration of Marriages.- Persons married before the coming into force of
this Act and whose marriage is not already regestemder any other Act previously in
force, may also register their marriage under fusby following the procedure under
the Act.

The provision of this Act shall be in addition todanot in derogation of the provisions
of Indian Christian Marriage Act 1872, Anand MagaaAct 1909, Hindu Marriage Act

1955, Special Marriage Act 1954, Kazi Act 1880, dtgn Marriage Act 1969, the Parsi
Marriage and Divorce Act 1936 or any other custompersonal law relating to

marriage.

Indemnity - No suit, prosecution or other legal proceedihglisbe instituted against
any person for anything which is done or intendetbé done in good faith under this
Act or the rules made there under.

Power to remove difficulties -

(1) If any difficulty arises in giving effect to the grisions of this Act, the State
Government, by notification in the official Gazetteake such orders, not inconsistent
with the provisions of this Act, as to appear tmecessary or expedient for removing
the difficulty.

(2) Every order made under this section, as soon asbmagfter it is mad be laid
before the state legislative while it is in session

Power to make rules.

(1) The State Government may, by notification in thigcafl Gazette, make rules for
carrying and the purposes of this Act.
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Annexure -1

Application cum verification form

Application-cum-verification form
(for Marriage Registration) Joint photograph of
sIRgvs WaR / Government of Jharkhand Husband and wife

we hereby apply to the Government of Jharkhand,régistration of marriage as per t
particulars below

Bridegroom Bride
LN LY

Name of applicant
UID No. (*)
Father's Name
UID No. (optional)
Mother's Name
UID No. (optional)
Nationality (Indian/foreign
National/NRI) Yes/No

If yes give the passport No. (*)
Religion (*)

Full Address (*)

Mobile No./E-mail ID (optional)
Date of Birth (*)

Age at the time of Marriage (*)
civil condition at the time of
marriage (Marital status) (*)
Date of Marriage (*)

Place of Marriage (*)

Name of Witness (*)
Address of Witness (*)

we hereby declare that one of us has Indian Ndttgnand that all the above details are

complete and true to the best of our knowledge thiatl we bear the liability of any false

Information provided by us.

Datei-.....cciiieeee, "
Signature of Witnesses (i).................... Signature of Applicants:- (i)................
(ii)..... (1) PR
[(I1) —
For Office use
Remarks: Place of Registration:-...................

Full Name of Marriage Registrar ...........ccoeeeveevveiiiieeeeennnnn.
Desiganation ..........c.cccevvviiiieeiiiiiieeenns

Note:- If any additional fields is/are requirede thnnexure may be modified accordingly.
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Form-II
Certificate of Marriage
Certificate of Marriage issued under Compulsory fidagye Registration Act, 2017

| (Name of Marriage Registrar) (office of marriagegistrar) hereby certify that Mr. (Name
of Husband with address) and Mrs. (Name of wifehveitldress), appeared before me on this
day of .....oevvvvnnnnnn. 20 and that each ofrthe my presence and in the presence of three
witnesses who have signed hereunder, have dedlaae@d ceremony of marriage has been
performed between them on ....................... Al and they have been fvin
together as husband and wife since the time of tharriage and in accordance with their
desire to have their marriage registered under dhbts the said marriage has this day of
............. 20 is registered under Compulsoryige Registration Act, 2017, having effect

from the date of marriage..........ccccoeeeeenee.

Name and Address of witnesses Sd/-

Sd/- Marriage officer
Lo Sd/-

2. Husband

K Sd/-

Wife
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Form-Ill

Marriage Reqister

1. Name of Husband-.................... Address-............. Adhaar no.- ........ccccee. aobMle
NO.- i, Date of Birth-............... Religion-.................... Citizenship................
Date of Marriage-.................... Place of Mage-.................... Date of Marriage Registra:

2. Name of Wife-.................... Address-.............. Adhaar no.- .................... MiebNo.-
.................... Date of Birth-................ Religion-.................... Citizenship-............... Date
of Marriage-.................... Place of Marriage-.............. Date of Marriage Registration-

RES TIITT & 3 T,

Y FAR RAE,
JUTeT Afaa-ag-fafer oweeft
afer fQamer, sTRws, =Y |
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